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ed by the death of Shri Pratap 
Singh and communicate to this 
House the name of the member 
so appointed by Lok Sabha to the 
Joint Committee.”

2. I am to request that the con­
currence of the Lok Sabha in the 
said motion and also the name of 
the member of the Lok Sabha 
appointed to thci Joint Committee 
may be communicated to this 
House.*

(ii) “In accordance with the 
provisions of sub-rule (6) of rule 
186 of the Rules of Procedure and 
Conduct x>f Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation Bill, 
1975 which was passed by the Lok 
Sabha at its sitting held on the 
20th March, 1975, and transmitted 
to the Rajya Sabha for its recom­
mendations and to state that this 
House has no recommendations to 
make to the Lok Sabha in regard 
to the said Bill”

(ifi) “In accordance with the 
provisions of sub-rule (6) of rule 
186 of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
the Pondicherry Appropriation 
Bill, 1975, which was passed by the 
Lok Sabha at its sitting held on the 
20th March, 1975, and transmitted 
to the Rajya Sabha for its recom­
mendations and to state that this 
House has no recommendations to 
make to the Lok Sabha in regard 
to the said Bill ”

(iv) “In accordance with the 
provisions of sub-rule (61 of rule 
186 of the' Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha. I am directed to return here­
with the Pondicherry Appropriation 
(Vote on Account) Bill, 1975, which 
was passed by the Lok Sabha at 
its sitting held on the 20th March,
1975, and transmitted to the Rajya 
Sabha for its recommendations and 
to state that this House has no re­

commendations to make to the Lok 
Sabha in regard to the said Bill ”

12.14 hie.
COMMITTEE ON THE WELFARE OP 
SCHEDULED CASTES AND SCHE­

DULED TRIBES 
T hxrty- fo u h ts  R eport

SHRI D. BASUMATARI (Kokra- 
jhar); I beg to present the Thirty- 
fourth Report on Action Taken by 
Government on the recommendations 
contained m the Thirtieth Report of 
the Committee on the Welfare of 
Scheduled Castes and Scheduled 
Tribes on the erstwhile Ministry of 
Heavy Industry—Reservations for, 
and employment of, Scheduled Castes 
and Scheduled Tribes in the Hindu­
stan Machine Tools Limited.

1215 hrs.
PUBLIC ACCOUNTS COMMITTEE 

H undred and fortieth  R eport 
SHRI JYOTIRMOY BOSU_( Diamond 

Harbour): I beg to present“the Hun­
dred and Fortieth Report of the 
Public Accounts Committee on Action 
Taken by Government on the recom­
mendations contained in their Hun­
dred and twenty-first Report on para­
graphs contained in the Report (o* 
the Comptroller and Auditor" General 
of India for the ycpr 1971-72, Uftlon 
Government (Defence Services) relat­
ing to Defence Production.

1216 hrs
COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE
N in et ee n th  R eport

*fr erf«err smr* * r a ir in fa f t
*rfaf?r i oarr

MR. ^SPEAKER: Now item 11-A. 
Prof. S. Nurul Hasan.


